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[Shri Subodh Hansda]l
lay on the Table a copy each of the
following paper (Hindi and English
versions) under sub-section (1) of sec-
tion 619A of the Companies Act,

1956 :-—

(1) (i) Review by the Government
on the working of the Mysore Iron
and Steel Limited, Bhadravati (My-
sore State) for the year 1872-7i.

(if)) Annual Report of the Mysore
"lron and Steel Limited, Bhadravati
(Mysore Staic) for the year 1972-73
along with the Audited Accounts and
{he comments of the Comptroller and
Auditor General thereon. [Placed in
the Library. See No. LT-6960/74]

(2) (i) Review by the Government
.on the working of the Bharat Cok-
ing Coal Limited, Dhanbad for the
year 1972,

. (it) Annual Report of the Bharat
Coking Coa] Limited. Dhenbad, for
the year 1972 along with the Audited
Accounts and the comments of the
Comptroller and Auditor General
thereon. [Placed in the Library. See
No. LT-696/74].

(3) (i) Review by the Government
on the working of the National
Coal Devclopment Corporation Ltd.
Ranchi for the year 1972-73.

(il) Annual Repori of the Nation-
al Coal Development Corporation
Limited, Ranchi, for the ycar 1972-
73 along with the Audiled Accounts
and the comments of the Comptrol-
ler and Auditor General thereon.
| Placed in Library. See No. LT-6962/
74].

SHItI SOMNATH CHATTERJEE:
Here also, Review by the Government
on the working of the Bharat Coking
Coal Limited, for the year 1972 is’
being laid on the Table of the House
on the 9h May, 1974,

MR. SPEAKER: I have also issued
instrustions some time back. But, still,
~it is not teing obsered
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SHRI SOMNATH CHATTERJEE:
You have beep repeatedly saying that
reasons should be given where there
is delay. No reasons have been given,

MR. SPEAKER: Reasons have not
been given.

‘SHRI SOMNATH CHATTERJEE:
These things are laker for granted.

SHRI SEZHIYAN (Kumbakonam):
In this respect, it has been suggested
on the last day of the lust session that
a separate committee should be ap-
pointeq by Parliament to go into all
the papers that are being laid on the
table of the House and where there i8
Jdelay, it should be enquireg into. '

MR. SPEAKER: In this casc, no ex-
planation is, given. The Minister
should be cautious in future.

GUJARAT NOTIFICATION UNDER Bomray

Motor VEmicLEs Tax Act, 1958 AND

BomMpay MOTOR  VEHICLES (GUJARAT
AMENDMENT) RULEsS, 1474

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND TRA-
NSPORT (SHRI PRANAB KUMAR
MUKHERJEE): I beg 1o lay on the
Table— ’

(1) (i) A copy each of the fcllow-
ing Gujaral Notifications (Hindi and
English versions) under sub-section
(4) of section 13 of the Bombay
Motor Vehicles Tax Act, 1958, read
with clause (c¢) (iii) of the Proclama-
tion daled the 9th Feliruary, 1974
issued by the President in relation
io the State of Gujarat:—

(a) Notification No. GH/G/73/
62/MTA-7568/144(1)E published in
Gujarat  Government Gazette
dateg the 12th March. 1973.

(b) Notification No. GH/G/322/
MTA/1773,7052/E published in
Gujarat Government Gazetfe

dated the 10th December, 1973.
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(ii} Two statements (Hindi and
English versions) showing reasons for
delay ip.laying the above Notifica-
fions. |Placeq in Library. See No.

LT-6963/74].

(2) (i) A copy of the Bombay Mo-
tor Vehicles (Gujarat Amendment)
Rules, 1974 (Hindi and English ver-
sions) published in Notificalion No.
G/G/T74/73/MVD, 1673-282/E in
Gujarat Government Gazetle dated
the. 26th March, 1974, under  sub-
section (3) of section 133 of the
Motor Vehicles Act, 1939, read with
clause (¢) (iii) of the Proclamation
dated the 9th February, 1974 issued
by the President in relation to the
State of Gujaral.

(i A statement (Hindi and  En-
glish versions) showing reasens for
delay in laying the above Notifica-
tion. [Placed in. Library. See No.
LT-6964/74].

AXNUAL REPORT OF MAzaGON Dock L1D,.
BoMeay FOR 1972-73 aND COMPTROLLER
aNp Aupitor GENERAL'S COMMENTS
. THEREON

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J, B.
PATNAIK): I beg iuv lay on the Table
a vapy of the Annual Report (Hindi
and English wversions) of the Mazagon
Dock Limited, Bombay for the year
1972-73 along wilh the Audited Ac-
counts and the comments of the Com-
ptroller and Auditor General thereon,
under sub-section (1) of Selll'li(}n G19A
of the Companies Act, 1956. [Pluced
in Library. See No. LT-6965/74].

SHRI SOMNATH CHATTERJEE:
What is the explanation of Mr. Patnaik.
Al least, the Heallh Minister has been
good enough {0 explain.

MR. SPEAKER: I repeat the earlier
observation in this case also.

INDUSTRIAL DisPUuRe (GUJARATI (FIRST
AMENDMENT) RuLes, 1974

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
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BALGOVIND VERMA): 1 beg to lay
on the Table a copv of the Industrial
Disputes (Gujaral) (First Amendment)
Rules, 1974 (Hindi and English Ver-
sionz), published in Notification No.
KH-SH 188/IDA-117284306Jh, i Guja-
rat Government Gazette dated the
ind February, 1974 read with clause
{c) (iii) of the Proclamation datled the
9th February, 1974 issued by the Pre-
sident in relation {o the State of
Guijaral. [Placed in Library. See No,

LT-6966/74].

12.33 hrs,
MESSAGES FROM RAJYA SAEHA

SECRETARY-GENERAL: Sir. 1
have to report the following mes-
sages received from the Secretary-
Gencral of Rajya Sabhai—

(1, ‘1 am directed to inform the
Lok Sabha that the Rajya Sabha at
its sitting held on Tuesday, the 30th
Apri!, 1974, adopted the following
motior. in regard to the Committee
on Fublic Accounts:—

“That this House concurs in the
recommendation of the Lok Sabha
that the Rajya Sabha do agre: to
neminate seven Members from the
Rajya Sabha to associate with the
Committee on Public Accounts of
the Lok Sabha for the ter:n ending
on the 30th April, 1975, and do pro-
ceed to elect, in such manncr as
the Chairman may direct, seven
members from among the members
of the House to serve pn the said
Committee.”

2. 1 am further to inform the Lok
Sakhs that in pursuance of the aLove
motion, the following Membears of the
Rajya Sabha have been duly clected
1o the said Committee:—

1. Shrimati Pratibha Singh

2. Shri G. R. Patil

3. Shri V. B. Raju

4. Shri Mohammed Usman Arif



